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ORDER /Oral^

This Review application has been filed on 3.10.89 praying that

the order passed by this.Tribunal on 19.10.87 may be reviewed.

The applicant has also filed an application for the condonation

of delay.

This Tribunal dismissed the OA No. 1319/87 on 19.10.87 as barred

by limitation. Evidently, the present review application has been

filed more than 2 years after the order was passed. The period of

fl-i-^igr'-a-'review application is 30 days from the date of the passing

of the order. No satisfactory explanation has been offered for condo

ning the delay.

We are, therefore, unable to condone the delay. The application

is rejected as barred by limitation.
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